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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

o. A No(s) 407/94 and

- s18/84
_Thursday this the §eventhldaY'of April,1994

Coram

Hon'ble Mr,Justice Chettur‘sankaran Nair, Vice Chairman

~ Hon'ble Mr,P,V,Venkatakrishnan,Administrative Member

0.A,407/94

Sobhana K, Parayil Valappil House,
Annallur PO, Pazhookara—680 307 +ssApplicant
(By Advocate Miss, KH Bineetha) ‘

Vs,

l. Supesrintendent of Post Of fices,
Irinjalakuda Div1sion, Irinjalakuda,

2, Employment Officer,
Town Employment Exchange.

Irinjalakuda, C

- (By Advbcate.Mr.C.KOChunni Nair, SCGSC for R,1)

- 0.A,518/94

K.B, Babu,
Korankitty House (Babu Nivas)
Ashtamichira PO,

«e.Applicant
(By Advocate Mr.M.R,Rajendfan Nair)
Vs, |

l,° The Chief Post Master General

Kerala Circle, Trivandrum.

2. The Superintepdent of Post Of fices,
Irinjalakuda.,

3. The Employment Officer, Town : ‘
: Employment Exchange, Irinjalakuda. +++.Respondents

(By Advocate Mr.C.KochunniQNair,'SCGSC for R.1&2)
ORD é“R
CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN '
_ Appllcants have approached this Tribunal for
granting them appointment f the situation visualised
by us in 0.A,367/94, Bqth?of them stake their claims
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,.fof;the ééét df an Extfa‘Departmental Br;néh Posti‘d
MaStérvat Annallﬁf‘?ostdoffice.. Five pefsons have
f been 1nterviewed;'But, appiicant in O.A;SIB/nghas
not been, He submits that as a handicapped p;fsoh
he is entitled to be'considered and selected. He has
other contentions also, We think that in matté:s‘like
this, at ledst in the firs£ instaﬁce. the departmentai
authorities should take a decision, |
2. Since the relief sought in 0,A.407/94 has
already been granged,‘we dismiss it as infructuous.

Applicadt in O,A,518/94 may make a detailed repreéenﬁation

setting out his case (notwithstanding his earlier repré;
sentation). The represantation will be madeiwithin

ten days from today and will be addressed to respondentA
Chief Post Master General, Kerala éircle. The said
officer after issuing notice to other candidates inter-'
viewed for the post, will take a final decision in

the matter before ﬁhe vécancy ariseé;'.Sélection if an&
made will be subject to the decision to be made as
aforesaid. |

iéi - We allow O,A,518/94 to the extent indicated

above, No costs,

Dated 7th April, 1994
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N  P.V,VENKATAKRISHNAN ~ CHETTUR SANKARAN NAIR(J) -
ADMINISTRATIVE MEMBER | VICE CHAIRMAN
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